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case of victimiscition is made by the petitioner, 

laced under suspension by the order of the 

J:c 	ngineer(Noh) without assigning any 

reason and on the score of the contemplated enquiry. 

the suspension order 	de as far back as 

on 17.12.1994 and implemented SOon after it was rrde. 

ill to-day no charge_sheet has been Served nor the 

rr) 	en dofle 

rf ; onI: 	:re is a 

o1id ground to continue it. In this Original 

C CA 	the petitioner has contended that he 

iploma civil Jngineer, who joined outh cistern 

ilway as an apntice Assistant fbrmanent Way 

iector (41.P.I.I.) on 5,2.1963 and he appaared for 

ctin examination to qualify himself for promotion 

j) toe h:oher post. His results were not declared, 

-o thero:ore, he approached this Tribunal in Original 

-.plication No. 404 of 1990 ( D..434/90 stated in 

r 	 +- 

OH..  

)pl1Catior1 directed that the results should be 

oiished fld further act ion taken in pursuance of 

a-h 	

li~

result. acCording to petitioner's counsel, t he 

:etitioner did qualify himself by passing the 

HOfl .nJ 	the reooeo:i 	0 
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i:e it it ion has  been filed aga  inst the concerned 

sos :orh: sic.it 	it is his case  now that because 

he : roscht tub 'ribunal from time to time to 

redress his grievance, he is being victirnised and 

without assigning any reds On and without disc losing 

,hdt charge he has to face, he has been kept under 

suSpeflS ion indefinitely. 

In our considered view, V ict iniisdt ion 

is very apparent from the facts narrated above and 

it is rather surprising and deplorable that for 

this iongth of time though he is under suspens 

the minimum that was required of the concernes 

sosondents, 	 issue d charge-sheet to s 	 J 
apPlicant. RuleS do not 3ermit continuation of 

suspension beyond six months unless there is 

sJ is j::)ss tO Curitiflue the scrne. In our c 

LOU, 5C 555 TuiDfl :Jr cannot  be  allowe 

Ontinue any longer in view of the difficulties 

tit the petitioner is facing and in view of thic 

promotion 	 withheld. When this question 

1a 5  put1erned counsel for the Railways Shri L.N. 

Isshra, we found him unable to support the order 

o suspension, but sought time to take instructions 

from the concerned respondents. We find no valid 

ç:: ourid s to grant furt her time as the c oncer ned 

sss7ofldeflts 	riot botheiJto instruct the 
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cQunsel even when thetitioner jS facing a serious 

sitution affecting his service, Viz., suspension 

fr9r 17.12.1994. 

U may be mentioned here that as far back 

ri 4.4.1995, the respondents were cdlled upon to 

showause why the order of susension should not be 

set aside within one week and for nearly one year, 

it is rither surprising that respondents have not 

bothered to give suitable instructions to their 

counsel. That cler 	ck 	 fr 

Oncerned respondenL, 9. 	ri: 	ruer cjt 

e permitted to Continue any longer. accordingly, t 

vide 4Annexure-4 

be re instated T;  

all the monetary benefits due to him within 

'rOmthedateof 

1heother part ot 	 9 

deserve to receive any consideration in our lh,--- rds.  

cccD:diL1(J1y the sanEejected. No COZ,tL.  

-hri B . .Trirthy, learned counsel 

0.5 also heard while disposin 	trs 

ict1On. 	& 	 / 
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